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ﬂlonday Morning, June 25, 1860,
Present @

The [
he Hon'ble the Chief Justico, Vice-President,
in the Chair.

Hol‘x‘l’blo Sir H. B. E.

Frore, H. Forbes, Esq.,

‘et bl 5. wil. L Dy ,
N BH’I ) [fow'ble Sir M. L.
- arington Bsq,, | Wolls,

INCOME TAX. -

¥ .
0()11T,R.'- WILS_ON moved that the
b t']1(,11 resolve itself into a Committee
’Poi’]to Bill «for imposing Duties on
i()nl 8 arising from Property, Profes-
e Sé lrn(lps, and Offices,” and that
Sidew o1 Mibtes be instructed to con:
Wllil:l the Bill in the amended form in
c(m“ the Select Committee had re-
‘mendod it to bo passed.
=reed to,
Cetion I provided as follows :—
@
nln.u[ lx)om and after the day of there
the ¢ collected and paid for the servico of
heyes "1‘{01‘}lm01\t of India, during the term
song L mited, for and in respoct of the pro-
ﬂchg and profity meutionetf in the soveral
o };lou contained in this Act, and mmnrked
of g l‘{’ tnd 4 rowpectively, tho yearly duty
mm“.l”buon for every 100 Rupoes of the
4 Valug thereof, thatis to say,

. “ SOHEDULE 1.

[ 3 7Y
anq ]1‘):‘"‘ and .in. respoct of the property in,
iy gy, d;::ltu arising from, all lands and houses

“p Beurvure, 2,
or

iy lbl(l)ld in respect of the annual profits
any kipg any person rosiding in lndm' from
' "fpl'upurty wlntover, whother situate

beet "t’ll c¢lsewhare ; and for and in ros-
ety | f18 annnal 13mht,~s arising to any
i, esiding in India from any profession,
» O elployment, whethor the samo shall

hdia

9 Catri A
« :l“l'd ouin India or elsewhero,
1. v .
Mol for and in respect of tho amual

wlmuwr“r’s“lg. to any person whatever,
‘Ilthunghu ‘subject of Her Majesty or not,
Propgry B Tesident in Indin, from any
tendy 0{ Whatever in India, or any profossion,

« "\,'ld employment carried on within India.
Mungy for and jn rowpeet of all intorest of
Alinjy e Minunities, and other annual profits
deepy Y MY person residing in India, or

g . ¢
Whuumf‘ and payabla in Indin to any person,

s resudy i H - S !
¥ vitgy, diug in Tudin or not, not charged

¢ of uny other Schedule of this Act,

“p “Seuepune 3.
oy .
fro OF and in

iltoregt respect of all profits arising
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in India to any person, whether residing in
India or elsewhere, vut of any public revenue
of ludia.
¢ Scnrpune 4.

¢ For and in respect of every public office
or employment of profit in India, and cvery
office or employment of profit in or under
any Cumpany in India, and upon every
annuity, stipend, or pension, payable to any
person residing in India, or paid in India, to
or on ncecount of any person whatever, by the
Government of India. except annuities charged
to the Duty under Bcheduls 3.”

Schedule 1 being read by the Chair-
man-—

Mr. S8CONCE said, he desired
to tuke this opportunity of stating to
the Council the grounds upon which
he adopted this Schedule, directing
his remarks especislly to the estatos
compriged within the Perwanent Set-
tlement of Bengal, the profits of
which, he entirely agreed with the
Right Honorable Gentleman, were
rightly brought under assessinent by
this Bill. lle felt it to be in a man-
ner ineumbent on him, however im-
perfectly, to give the reasous which
satisfied himself in this matter, both
beeanse of the high importance of e«
right decision to the proprictors of
the Permanently Settled Batates, and
because of the clear opinions enter-
tained by others—some of whom it
mizht be were not personally inter-
ested in those estates—that, in strict
couformity with the conditions of the
Permanent Settlement, the incomes
of zemindars eould not form the sub-
ject of assessment by this Bill.

Now, in the first place, he would
ask the Council to look to the terms
of Regulation I. 1793,  which
logalised the setilement of estates it
Bengat.  The declaration mude by this
law was this, that tho zemindars,
their heirs, and successors shonld hold
their estatos for ever at the assess-
ment which by the Settlement thoy
had engaged to puy @ and the clear
purport of this declaration he took
to be that the re-assessment of tho
ostates in question was for ever
barred.  Regulation L 1793 un-
doubtedly was an ample and completo
guarantoe that no re-settlement of the
extates referred to in the Law should
over take cileet ; but, on the other
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hand, it seemed to him that the Law
gnve no guarantee that the proprietors
ol those estates should never be call-
ed upon to aid in the relief of the
future necessities of this Governinent,
by contributing according to their
torans or incowes, It was almost
superfluous to say that no sucii pros
vision was contained in Regul:tion
. 1793 which, he might repeat,
did no more than perpetuate the
Rovenue Settlement which had been
already executed.

Ilut it seemed to him that the ar-
gumnents relied upon to support the
clnims of zemindars to be exempted
from the present Bill pointed more to
the rights vested respeetively in the
State and in zemindars previous to
the Permauent Settlement, than to
that Settlement itself. For example,
in the Petition presented to this
Council by the proprietors of Perma-
nently Settled Estates, it was stated
that the revenue paid te the Govern-
ment was a deduction made from the
gains of lundowners ; and again, in
the 20th puragraph of the same Peti-
tion, that the tax (that is the reve-
nue) was taken from the landowner
for all time, and was a permanent
diminution of his property and capi-
tal.  The right asserted by the Ze-
mindars in these wo ds seemed to him
to go te the root «f the matter.  Was
the revenue assessed a tax in the
renge here asserted, that is, a ceduetion
charged upon the profits or gains of
zemindars  and  diminishing  their
pains te the same extent, or was it
levied in virtue of a substantive and
piramount title vested in the State ?
The Luw of 1793, he thought, left no
doubt en this point. Eet him refer
the Council first to Repulation X1X,
1793, of which the first words were
these, thut—

“ By the ancient law of the country, the
ruling power is cntitled to a certain propor-
tion of the produce of every beegah of land,
demandable in wmoney or kind, according to
loenl custow.”

Here, obviously, the right to re-
veygio from land was said to be in-
herfnt in the State, and not to be
u déduction by way of a tax from the

8y. Sconce
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profits of the proprietors of land:
and the Council would find the samé
fact brought out in a still stronge’
light in  Regulation VIIL 1793
[le might remind the Council that
in ordinary cases, the rule follow®
in framing the Permanent Settleme?d
was to fix the revenue of each estut®
nccording to the amount received fof
the year or years immediately prece t
ing : but in some cases a diffire!
mode of proceeding was provided 0"
It might be for example thats
i some instances, the actual prY
duce of the lands had been nscers
tained ; accordingly, to meet such
other cases, it was providedin the 75tb
Section of Regulation VILI. 1793, tha
the assessment should be so regn utt‘_'
as to leave to the proprietors a proV!
sion for themselves and families ¢
to about ten per cent. on the amout
of their contribution to Goverumeﬂ:
Taking theso two Regulations togle
ther, we found both the nature and?® -
extent of the interest of the State &%
serted : the title was paramount, 82°
amounted to eleven-tenths of tho 1‘9'“.1
levied from the ryots. The wolf;
too, in which the interest of the ‘,

mindars was described, were, it Bee:n“lbis
to himy, of peculiar significance. L ’1(1
interest was said to be a ;\l‘OViSIP":”‘I .
to be lefl to them ufter the right >
the State to revenue had been 5% "
fied. He attached much imporml)lu_
to a proper understanding of the ”n

tive interes's vested in the State

. . 5 Yot
in zemindars at the time the 10[:1!:
nent Settlement was undertakem Lo

in consideration of the view whict
has just expressed, he would y‘"sl
read to the Couneil an extract {row
Minute of Lord Cornwallis of the .
February 1790, Mlis Lordsbip
gerved—

the

b.

neh

“The question that has been H0 i;ndar!
agitated in this eonutry, whether the 861 = yf
and talookdars are the actaul proprie Jnents
the soil, or only oflicers of the GO""rLi jer
has always appeared to me to be very “ﬂ' cer”
esting to them ; whilst their cluims £0,
tain percentape upou the rents 0 “"(,o
has been admitted, nnd the right of U ut 188
ment to fix the amount of those l‘e".,d aud
own discrotion has mever been dvw¥
disputed.”
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th?eée also then was the right of
ol tate to revenue clearly assert-
oxt and he might quote the opinion
1Eres?d to the same effect by
b Shors at the same period,
eol remarked that the revenues of
w‘idaml belonged to the ruling power
el‘cis;(’i being absolute, claimed and ex-
pro the right of determining the
a“dp‘n’tl(_)n to be taken for the State
= 12,‘._{&111 that no alienation of .t/w
of th, Y the proprietors or diminution
“Whoe rental qo«cld' deprive the gupreme
B th“t,ll of its title fto the revenucs
re t" land. 'Thus, whether he refer-
A 0 the opinions of the Statesmen by
¢ rnl: prineipaily the Permanent Set-
e“&et]ﬁ was completed, or to the laws
helg ed in 1793 to regulate the rights
tll)lnder that Sottlement, he deriv-
° eVene clearest ¢ nviction that the
; teue assessed on behalf of the
Vo th Was a charge payable absolutely
"ot i(: State in its own right, and was
; |\ any proper sese diminution
mle rents enjoyabl- by zemindars.
whe“et}C(m.u(-il will remember that,
Mhade Right Honorable Gentleman
oveuunouuced the intention of the
T fment to introduce an Income
5 ug ;ll tor our consideration, he read
Lorg remarkable statement made by
TWoteq ”;‘_nwullxs Jin the Minute nbove
Nery) ; xl‘(nn which the Governor-Ge-
Whey, E“t:uned to anticipate the time
et s me such measure as the pre-
Legialalfht have to be adopted by the
Erngp a“’- The words of the Go-
Beoyeq eneral to which he (Mr.
) veferred were these ;:—

" |‘ .
Na} dn{i:fle"vlng the eolleotion of the inter-
h'lles“‘:f cmn'lnur(:o,'G()vcrnment may at
" ﬁgmmlunglpr(’llnute to itself a share of the
185 i, g wealth of its subjects, without
:"HQ “‘lﬁAﬁensll»le ofit. The burden will
© Whole ‘\5 equally distributed. At present,
oy & ivute‘ght_l‘cns upon the landholders
ANts g Lorg of the sl 1 whereas the mer-
® Dropri fnlmhnnms of the citics and towus,
Benerg) un('mm of rent-freec lands, and in
e ion of {‘:\‘SOus not employed in the cul-
ﬂl!‘ » Contil, "{l! puying revenue to Govern-
]t‘}lr Meang ute but little, in proportion to
X eviu'x;tm the exiguncies of the State,
ryi heny o, @ ‘he"efor'e that, varying the as-
© LTS ])m‘_“_ land is not the mode of car-
of ord C'“““e the maxim (before referred
A Blatg 5 ornwallis) that all the subjects
ught to contribute to the public

[JuxE 25, 1860.]
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exigeacies in proportion to_their incomes :
and that other means must be employed for
this object.”

For his own part he thought
these words fully authorized the
inference that the Right Honor-
able gentleman drew from them. It
was tue that Lord Cornwallis rejected
the idea of supplying the future
exigencies of the State hy varying, that
is increasing, the assessment payable
by zemindars from their estates: but
he added that some other means must
be employed for effecting that purpose.
Now what were the other means thus
contemplated by the Governor-Gene-
ral 2 One means, among others, Lord
Cornwallis himself indicated, namely,
reserving the collections from the in-
ternnl duties on comerce, which
would bring in to the Government a
ghare in the accumulating wealth of
its subjects : and obviously such duties,
which would operate as duties on con-
sumption, would affect the wealth or
incomes of zemiundars 88 of the whole
people. But one or two other points
intimately bearing upon this question
arose from the observations of Lord
Cornwallis. Surely it was very far
from Lord Cornwallig’ intention to
admit that the Permanent Settlement
operated partially against zemindars,
and that the inequality 8o caused must
be redressed by a scheme of taxation
which would exempt zemindars and
veach other persous. Lord Cornwalhis
rust be acquitted of any such inten-
tion. He undoubtedly accepted the
Permanent Settlement as final. He
would have no addition to it. But he
held that, at a future time, when tha
public necessitios required larger revo-
nues, the increase must be demanded
from the wealth of the whole people.
Another inference he (Mr. _Saome)
would just as gurely draw from the
game observation was that Lord Coru-
wallis had no intention of deciding for
his successors in the Government
between direct and indirect taxation.
Hle did indeed suggest that Inland
customs dutles ~were a legitimate
source of additional revenue ; but gurely
the G0vem«)r-Generul had no pur-
pose to declare that the wealth of the
people should not bo roouired to con-
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tribute in a more direct form to the
relief of the publie exigencics.

He (Mr. Sconce) had but one more
remark to make on this subject. Tt
appearcd to him that the cunvi-tion
he had expressed that the proprictors
of permancntly nssessed Iistates were
not legally exempted by Regulation L
1793 from the provisions of this Bill,
was thoroughly supported by another
law of the same year; he meant Re-
gulation X1X, which laid down the
rules hy which rent-free tenures should
be held valid. Inthe case of a valid
rent-free tenure, this Regulation pro-
vided that no revenue at all should be
demanded, just »s Regulation 1.
1793 provided that, in the case of a
permanently settled Istate no ad-
ditional revenue should at any time be
assessed.  Both laws treated the same
subject, revenue ; and they treated it in
the same way by barring future assess.
ment. But no one, he apprehended,
would contend that, under the provi-
sions of Regulation X1X. 1793, the
proprietors of valid rent-frre tenures
were absolutely exempted from linbility
to contribute to the general taxation of
the country. Upou them, indeed, as
upon zemindars, no revenue nssessinent
could be imposed; and certainly, as
would have been observed, the pro-
prietors of rent-free land we' e express-
ly pointed at by L rd Cornwallis as
among the parties exempted from re-
venus assessmont, and whose means in
a general scheme of additional taxation
it was desirable to reach.

The 8chedulo was then put and
carried.

Schedule 2 being read by the Chair-
man—

Mr. ITARINGTON said, he roso
not tor the purpese of offering any
opposition to this Schedule, but merely
to make an observation in respee: to it.
The Schedule, as worded. rendered the
profits of all property belonging to a
person rosiding - India liable to
duty, whether the property was situnte
i India or elsewhere.  Lnis was also
the cuso as regarded the profits ar'sing
to auy person residing in India from
uny profession, trade, or employment,
wheresoever the same might bo ca-ried
on. The Bill, howover, did not intend

My, Sconce
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that whero, in either of the two cases
just mentioned, the profits were 10
received in India, they should be taxet
and he thought it would be betfer
that this sh-uld be made clear in !]'0
Schedule, or, if there were any objectio?
to the introduction of some wortd
into the Schedule t- remove all doub?
ur-on the point, a proviso might DO
added at the commencement of the
part of the Bill which contained rul*®
for mnking assessments under this
Schedulp declaratory of tho exemptio®
of profits arising from property $itW
ate, or from a profession, trade, o
employment carried on out of Indi®
which, though belonging to a pers n ™
siding in India, were not brought oub
to or received by such person in Tudid-
A case in point would be thut of f’
person residing in Caleutta who ¢ %
house or a Innded estate in England. "
the rent or profits of the house Y
estate were remitted to the propr® 4
in Caleutta, they would be liable to g
taxed under the Bill, but if they Wel';
not sent out to India, they were ¥
free.

Mr. WILSON said, ho 5
remind his ITonorable fri nd, that "hl_
Schedule, as well as the other S‘fhd
dules, were drawn as widely as poss! 15'
The principle adopted in the Bill “’"r'
first by the Schedules to tax €V
description of property, and the?
special rules to make exemptions.

Mg, FOKRBES said, ho thO“g}‘;
that Rule 23 Section XCVII alredts
contained a provision which ‘m\tieln.
Ao suppnscd by the Tlonorable A )
ber for the North-We-teru Provi” ¢

Mr. HARINGTON o
supposing the profits had
ceived up to the time when the p sule
Bill came into operation, they “} o
be liable, under the wording o the) abe
mentioned by the Honorable M“c th
for Madras, for the first year tha
Act wag in tforge, though they
not been brought out to Indid mtrnr)’
year. This o believed was €02 7
to what was intended, and ib, fv] of
order to prevent the impo¥ |lich h
duty in a case such as that W ‘u jous
had just supposed, thit he wid g to thY
to see somo words introduce! arker
cffect stated in his previous ret!

mllﬂG

gaid
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IOS\-tI:S MORDAUNT WELLS said,
o qlulte ul.l\'c to' the pressing ne-
s i‘;)lf that existed for t_ho passing of
Mon aeinl measvres 0{. the Govern-
Mg t_ﬂﬂ soon as possible. At the
i ;"“e he behgvod that a proper
pmvisi;ﬂsom%ble d'lscusson on the
now befné of the mn'p()rtunh measure
"“eﬁci-nlle thfx, Cmn}cxl woul.d hiwve the
Uhiocl,in“ effect ‘ot‘ removing many
] M8 now existing in the pubh'c
0111:] and he 1_;1'ust(-'_d thg Cnllllc}l
Part i'lOlt deem it au 1ntrnsmn‘0u his
chinotl]e ventl.lr.ed to express  as
""tert{i): as possible the views he
oy ltml(\l(,d respectmg thq measure
L‘egismver the consideration of the
once ‘tlllvte (?ounml. .He. a\'()V\.fed at
ive hisml it was his intention to
0 the l;‘]lunf\ble bl.lt warm support
. ievodll for taxing incomes. Ile
. tlm_ measure .deserved t!mt
POt ag hig hands on its own merits.
frm““’ Svme timo he did'not shrink
stating that, having  confi-
n the Kxecutive Govern-
of India, he should not,
any circumstances, feel justi-
tleoﬁm'i.ng o sul)ﬂt;}nhiul oppos tion
"‘Qﬂﬂure prmcgple of t]xe ﬁnm'\cm]
W Loy 811.1.)n|ltt(}(l to this Council by
e ceutive Goverm}lent.
I“(!um(, \:ti?rd on the sub.]e'ct. of a doslble
Opinigy, Ofnx. Ile entertained a dem_(led
o g, the sonndness and propriety
Mate 1y & tax, and he would briefly
reasons.
in m;;gﬁtjpnifl the ?ncome Tax at hf)me
ang exh of tlso income he received
hag t|“£ml'“1(sd‘ in Kngland, lgecnus.o he
Lugy o t)‘eueht and  proteetion qf the
”‘V“Sthiq"nr‘ country. Why (!ld he
x‘i,nmy l; Mouey in the Il\lllﬂ'.ll Ifands ?
e, ¢ennse he could obtajn two per
gnglm'l"lm'e for his ecapital than in
infer. \ :!l(a then became  materially
1f ; USted in ¢ ¢ financial state of India
immse)ecmne ubsolh‘ltoly necessary 1o
ﬁ‘l’lllci;]m. Licome Tax to avert serious
udigy, Crigis, surely the possessor of

td iy

h

Congpi m:“v""'llm(\nt securities ought to
" l”li(le ‘towm'(ls the tax, and after I.le

Tetive ‘_'t ¢ double tax, Il.() would still
W0 poy .l()m one nn-d a I.ml( per eent to

Ue liyg Lent move for his money than if
tuvested in the Eoglish Funds,

[Juxe 25, 1860.]
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Agnin, it must be remembercd that the
proposed finanecial measures of lis
Right Honorable friend would, he
predicted, within one year, from the
present time, cause a considerable rise
on the value of Government papers,
and the disecontented dounble Income
Tax payer could then sell out at a con-
siderablo profit, and other eapitalisty
would be found only too willing to
inve~t their money in the Indian Funds,
feeling eonfidence in a Governinent
dealing out strict justice toall. Ho
was certain it would be a great misfor-
tune if the Home Government should

yield to the importunities of those so

well able to pay tho tax, and who had
voluntarily invested their surplus
incomes in the Indian Funds,

Mgr. WILSON raid, he entirely
agreed with the Honorable and learned
Member who had just sat down. 1o
did not wish to prolong discussion, but
he only wi hed to state for public
information, that the condition of the
Indian Stock showed every sign of
health imaginable. This was the
best evidence to show that there was
no foundation for the alarm which
was said to exist amongst Iinglish
investors. It would be interesting to
the Council to be informed that week
by week large demands were being
made for enfaced notes in execution of
orders from BEugland, aund the average
quantity of enfaced notes was five or
gix lakbs a week.

Mr. SCONCE said, he was inclin-
ed to offer no opposition to what was
called a douvle Income Tax, It
appem‘ed to him that what concerned
them as regards the Bill before the
Council was to be assured that the
grounds of nssessment set forth in the
Schedules were sound and uniform,
The werds double Inecome Tax weres
not found in the Bill: but it was very
important that theyshould I_mvu a'clcﬂr
impression of the operation of tho
Schedules, so that no incomes should
be included which they intended to
exempt, or oxempted which they intend-
od to include. e did not wish to
anticipate discussion on Schedule 3
but as the Hounorable and learncd
Judge who had preceded him bad
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referred to matters which related tothat
S:hedule, he (Mr. Sconce) would take
this opportunity of snying that si.ce
that Schedule included incomes deri.
vable from the public revenue of India,
1t was desirable to distinetly pronounce
how far it was intended to go : for ex-
ample, a8 respects the loans contracted
in Booland and in India, and with res.
pect to the Railway Compauies, for
whose benefit under the guarantee the
stipulated interest was paid out of the
revenues of India. The guaranteed
interest payable to Railway Companies
was estimated at upwards of a crore
o' Rupees. Bome of the share-holders
in these Companies were in England
and some here. What e wished to
know was, whether the profits receiv. d
by share-holders in England, who
constituted nineteen-twentieths of the
Companirs in question, were to be
taxed under this Bill.

Then a8 to the Assam Company, the
head office was in London. T e whole
produce of that Company was sent to,
and sold in England, the dividend was
declared there.  Would that also be
subject to the Indinn duty ?

Tur CHAIRMAN said  that
there was a wide difference be-
twern Schedules 2 and 3. He quite

agreed with the Honorable and learned
Member (Nir Mordaunt Wells) asto the
effect of Schedule 8. He saw no reason
why KEnglish profits should not be
taxed. A man paid his Inc me Tax in
England for the protection which his
property enjoyed there. If he chose
to bring his money into India and
invested it in Indian +tocks, the Indinn
Goverament was fully entitled to tax
it in common with other inv stments
in the country. If English investors
were obliged to pay an Inecome Tax in
England for the purpose of supporting
the institutions of thut country, the
Indian Government had just as much
a right in demanding of them a like
duty for the support of its institut-ons
here, 1t could not be said that cocr-
cion or inducement was held out to
Iing ish  eapitalists to invest their
oney in our stocks, but they came
with their own accord. Wiy then
should ngot they contribute their

Ay, Sconce
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portion to the State, especially in &
time of emergency.

The Honorable Member for th?
North-Western Provinces had 8u¢°
gested that words should e iutrodiee!
in the Schedule to make it clear t “t
profits of persons residing in India, bu
not brought out to or received by the®
in India, should not be taxed; bub the
principle adopted in this Bill, as in th?
Enclish Act, was to make the St‘-h“‘l'{ g
general, and tu grant exemptions ?f:};
specinl rules, Section XCVLI Rule
provided that

““The duty to be charged on any ’P""s"n'

« e . 3 s a3t
residi g in India, in respect of any "‘:‘:{wl
' 1

or income arising from any property Sif Mo
ont of India, whether in any part of Iler :1 i
jesty’s dominions or not, shall be comput? o
a sum not less than the full amonnt © Tu-
actual sums which have been received it hot
dia during the preceding year, without 01‘ -
deduction or abatement than is herein 8HY
ed.”

This Section, he (the Clm.il"-“:"')
believed, was quite sufficient for )
purpose ; though, if there were ﬂ:ft
doubts as to thisy, the amelld’"fl"
would better be made in this Sect
than in the SBchedule, o

With regard to the question pl‘Of;""_
ed by the ITonorable Member for €
gal in respect to Railway shares
(the Chairman) thought that vn:Y
much «f the profits of the Ruil® h
Companies as would remain over ald
five per cent. guaranteed interest w0
be subject to the Income Tax.

This was according to the le¥
If the Kast India €

Yo
contractus. co!
) ; : ch 8
pany chose to make such P

tract, we could not now alter the ¢
of that contract.

With regard to the Assam Ten Col;’:;

e
pany, he (the Chai man) %6
that the whole of its proli:s wou (,,dcl'

taxed according to the Itules ¥
Schedule 2, the

Mr, HARINGTON trasted *
Committee would not suppose th'ui"l"
disputed the justice of the pl'(’l,’mll jdis
that when a person residng M lhim
received in India profits arising o
from any property situated, oF
any profession trade or omplo o
cairied on, oul of India, such P*

¥y mt”lt
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:l'l:dueldl be tuxed equally with profits
" ll"lltl; the Cou try. In principle he
Wllatb]} that this was quite right but
Sehed ‘10 was afraid of was that the
What We wight be carried beyond
OL‘cul-w“s intended. Simihv fears had
wl "“‘l‘.tu the Honorable aud learned
(M“:ﬁ é\\lr Mordaunt, Wells}, who had
Quite own - with words wluc}n w uld
oo meet his (Mr. larington’s)
S ehon, and remove any doubt that
VB urise upon the point.

he Sel '
sgre ) (Ochodule was then put aud

lig
o
H

¢
\ thedule 3 was passed after a ver-
S*‘ineudment.
lo.\v:l..\fd“'e 4 and Seetion II were
s'cél ly passed as they stood.
Hon 1IL provided as follows :—

“ e
sha)y, o™ and after the day aforesaid, there

cont“" ﬁf" be collected and paid, under the Rules
afte luL. n this Aet, for the purposes herein-
e oo tioned and described as local pur-
brog,. OF 8nd in respect of the property and

3 (llg e

5“}10(1"13“'““0"“‘1 in the said several four

duty o sl‘l'esl)cccivcly, the further yearly

Ay, upee for every 10 upees of th
Wl vytye lthercuf." Y 100 Qupess of 0

o I;l:i’ptslcoNQE said, he was unwi.lling
‘0“'lui1 83 again upon the time of the
'h'u“g obi l’}lt he en.wrtaunc:d very
Wit), the J“Ctm_ns' to t.lus Section, and
Woy)g . PCTnission of the Council he
Slute them briefly. He would
¢ by observing that the special
S this Bill was to meet the defi-
‘e Tevenues of the country. While
the 3, g that to be a good grouud for
]‘ill, hlf‘-mluc(ion of our lncome Tax
Wiy Would venture to say that that
thy ,,{; 0 means a sufficient veason for
oy l(,oapo““l of wtax of one per cent.
the % Purposes, 1le submitted that
Congy, el - ghould, betore giving its
T, -0 the imposition of a tax for
be l‘uuliueg large a revenue s would
for e by this tux, carefully consider
Mo ol’J“Ft that taxation was to be
Tate pre bis impression was that the
P"gun-do(poscﬁl had been too lightly
ber g, W 83 if g tax on incomes of one
fiey i Was a comparatively insigni-
e 1y Post.  In Mngland a percent-
Pusag V88 hinrdly attempted to be im-
Penpig he tax “was there taken by
“uy) g&w €reas n one per cent. tax was

" 20d wx, Lt should abso be

t

Cluiy
m"i(f(-t

Wit
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recollected that the Right Honorable
gensleman had, in more than one of the
statements which e hud made to this
Council, mentioned that it was not the
intention of the Government to discon-
tinue this tax even though the Income
Tax might Iapse in the course of five
years, ‘That appeared to him (Mr.
Sconce) to Le a strong reason for not
anticipating, or, as he might call 1t, pre-
cipitating the imposition of a one per
cent. tax this year, It it was to he
permanent, he thought it would be time
enough next year or the following year
to come forward before the Council with
Letter authority for the adoption of
the mensu'e than had at present been
showntoexist. Whatheobjected to was
the indefinite character of the Bill, a8
it now stoud, with regard to the appli-
ceation of this tax. Take for example
this (ity. ‘L'he Right Ionorable gen-
tleman, if he recollected rightly, sug-
gested that from this tax quays might
be eonstructed. But he apprehended
that inr the epinion of the generality of
the community more important works
than quays should be undertaken. He
believed that o copious supply of fresh
water was more urgent, and he might
here mention such a great work as
bridging the Hooghly. But at any
rate, till some such projeet had been
ngreed upon, it seemed to him premas
ture to levy so heavy a tax ou the re-
gidents of this City. In faet, taking
the matter as it comes before vy in this
Bill, he wust say that it appeared
to him to coustitute strong objections
o the m:asure, that we did not know
how much money we should get under
this" one per cent. duty, how muc‘h we
wanted, and what we should do with it
when we obtained it. For these reasons
he considered the proposal offlns tax to
be premature, and that its nnposition
would be an unnecessarily grievous bur-

den on the people. .
Sik MOI:{DAUNT WELLS said,

it would be admitted on all hands thas
the true and genuine strength and
greatness of a ecountry were very
materially jufluenced by its fiscal
regulntions, i nmr(}umte} .taxatmu
demanded from ingenuity and industry
larger sacrifices thqn tl}ey were able
or perhaps could be justly called upon
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to make, in exchange for the benefits
aceruing from the superintendence and
protection of a (Government, dissatis-
faction arose.  Now it could not be said
that the people of India were too
heavily taxed. His Right Ilonorable
friend” proved demonstratively that the
Queen’s subjects in Indin were lightly
taxad. Then what was the objection
to an Income Tax ?  Surely it was
manifestly for the advantage of all
clagses that the finances of India
should mnot remain in the present
crippled condition, with an income
wholly inadequate to meet the legiti-
mate demands of the State,  Unless the
fluances of India could be placed on a
satistactory and  solid  basis, hun-
dreds now in the employ of the Go-
vernment would be turned adrift, and, in
the face of a financial panie, how could
they expeet to  obtain  employment ?
lie knew full well that the Income
Tax would press heavily on individuals
having small incomes, but- once deve-
lope the resources of this great empire,
and there would exist such a demand
for skilled labor, that those who
were now  called upon to make a
sacrifice, would within a shart period
ol time re p lasting and substantial
benelits under a sound  and secure
financial system. lle had seen the
practical working of the Income Tax
in England, and he was justified in
saying that, by means of that tax, fiscal
alter tions had been made from time
to time, which had conferred alnost
fabulous benelits and advantages on all
classes of the community.  Means must
be adopted for placing the finances of
the country upon a proper footing as
the necessary preparation  for any
effectual reform in  other vespects.
There was no country on the face of the
earth which possessed such matorials
for the sulistantial improvement of the
condition of the whole cmpire. The
future prosperity, the future greatness
of British India mainly depended on
the constenction of public works of
various kinds ; and, although the Go-
vermnent ought not to be called upon
to expend money on the construction
of ,works which, when completed,
. pauld be for the exclusive benelit of
mviduuls in contrndistinetion to such

Sir Murdaunt Wells

LEGISLATIVE COUNCIL.

Tuz Bill. 648

undertakings as might  be pl“’l"”'ly

. . [ L]
designated as national works, it Wlllll
absolutely necessary that funds show

be ohtained to enable the Governme”
to conmnence at once such works ¥
they might consider advautageous .
the public at large. K3
Now he asked what kind of W'
wore contemplated 7 lle mlswcl.ets,
branch Railways, tramways, b""m"
docks, roads, extension of bhe.c“n:'q
system to commuuicate with R“‘lw"'-;
and navigations, piers, jett os, Iml‘b"“;_‘_
and steam ferries, so opening U‘ft l"""
briets that produced cotton, tea, M "{n'
silk, conls, iron, and agl'ic“]““h
produce of all kinds, Iu fach o
producing Districts must have C".“‘,
munications  with the consu"'g
Districts, and it must be pemember
b
that the masses of the peuple coule ol
consume the imports unless these gl"' to
could be conveyed safely and chei? ?"M
the markets in the interior. Som¢ "l”v. :
say that this was not the BNF o
increased taxation for Public “”'lt s
But he would answer uxxh’&!“ﬂilg
ingly that, looking at the “"’m,;.
railway works and their pmb‘ublu fsu’”
pletion within five years, this l)rt(lill!{
time was the very time for proc™ 1o
with such works as would ”""ecurl)'
Railways pr. fitable, and by 8% "y
developimn nt of the resourcet ™. Ll
country, ereate increased
inecome by means of indivect
and render unnecessary an coo e
Tax. 1Ie considered that J‘_““:“uld
expouditure of the ono per cen? 0 the
cuable the Government to ret u(,"ill'd:
three per cent tax within fiv0 F e
It must bo well understood ¥ it the
vato enterprise could not, wit "”, Jlish
assistance of Government, “,“““; gib
all that was required—in Jingl®
might be dillerent, ; osh
Having explained s ok
imperfectly and  somewhs
ly, he wished to say =« 1_"“{‘ by
a8 regarded  the "““"h"vlbl.{:d £h
which it was proposed to €M uhu‘l
one per cent when eollecb - - o jverly
confidence in the Bxccut!ve had ful
went. e said sineerely that he‘l}'w g
confidence in the financis "\l'i):l.'n-ubla
stato manship of his Right | iu ‘Po
fricud.  Il¢ had conlidon?

<
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a.‘!'“l.nistrntivo ialents of his onorable
tiend opposite (Sir Bartle Frere). IHe
:::,l 09nﬁd(_m<-te in the vesoluteness and
.‘_i%‘w'ty of his onorable and gallant
b ud, (Sir James Ouiram) whose
v “euce we all deplored, and the Go-
°ror General gave his support to the
Mancial measure of his Right Honor-
lei friend, and he believed the Public
ﬂan? 38 well as at home entertained the
Yo ¢ confidence in the Executive Go-
Oment, That being so, it was
“Uer for the Gvernment to manage
d()‘:‘] one per cent themselv.s. Pray
irro 0t place these funds in the hands of
o “Il)()umble parties. Ifso, the money
prouﬂfl be squandered away in thg most
mi"d‘,gate manner. He had in his
Publ‘“ eye thp fearful wm_lte of the
to tlf money in Ireland, chiefty owing
My he  jobbing of Local Boards.
s 'i‘lClpul Commissioners must not
“e“ owed to touch this national fund,
on ¢gged to suggest to his Right
rik(')mble frend the propriety of
"(*fermg out all the Clauses having
-”";ie"(?e to the management of this
» and introduce a simple Clause

em, . )

“fl(:“)we“l\g the Executive Govern-

'ni(rrllb to carry out such works ss they
Rt congider beueficial for the

puljh .,

&d?{l“- FORBES said, he wished to

‘er:teiss the Council upon the general
dia1on of ghis Section ; but bef ro he
“lmnsz"l he wish_od to say one word
o o 1t had fallen from the Honor-
'"aclli,,“,d. learned  Judge npon the
0 m”y proposed in this Bill for
. 'agement of the one per cent,

it
vlfl‘t:'?l,"u be raised under this Nection.
“.Opimllornhle and learned Judge was
““Dt‘ndi?n that the management and
6l illedl‘lm of these d})tws s‘hould_be
over, 10 the hands of the Executive
"ment, and not be entrusted to
ocal agency, But he thought it
.nh"zll)osnxble that the Executive Go-
Thorg 't should undertake this duty.
Vorn,. Vere two members of the Go-
b now present, and he would
1k, '::; glgntlemen,it'thay had now half
 thoy ) lupms to expend in Patna,
Whiey, ‘Ould name one single work on
that o O 0xpend oven o small part of
"MP Ho wns sure that they

» and that they would feel a

a8 §
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once that they were wholly depend-
ant on the suggestions of the local
authoritics for a judicious expenditure
of the money. But as regards the
suggestions of the Honorable and
learned Judge, he would ask that
Honorable and learned gentleman to
refer to Section CCI, in which he
would see that provision was made for
the local committees acting in the ex-
penditure of the one per cent. duti s
only under the sanction and direction
of the Bxecutive Government,
‘Whatever doubts he had regarding

- this Section did not arise from any

question of the soundness of its prin-
ciple, and he shonld give it his sup-

port. The representations which had
been made of the unpopularity
of this part of the Bill, althongh

entitled to the fullest consideration
by the Council, did not pertapa eall
for more consideration than was
accorded to the objections which had
been urged to the whole principle of
the Bill, in the many Petitions which
had been presented against it from
different parts of India. Those objec-
tions to the general principle of an
Income Tax had been congidered by
the Council, and, notwithstanding
their expression, it was still thought
expedient to proceed with the mea-
sure, and he did not see in the objec-
tions that had been urged to this par.
ticular part of the Bill any thing that
gshould lhave more weight with the
Council in inducing it to hesitate n
its course, than was to be found in the
objections urged to the general principle
of the tax.

He took a different view of, and
anticipated a different result from the
construction of public works from that
taken and anticipated by some other
Honorable Members, probably in con-
sequence of the part of India in which
nearly all his public life had bheen
pnssed. ‘The waste Innd in Bengal
having been given up at the time of
the Permanent Secttlement, the Go-
vernment had no direet interest in the
construction of works which would
tend to an extension of cultivation,
Bnt in Madras, where the waste land
bel nged to Government, every cliannel
that was dug, every aqueduct that

U
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was built, and every tank that was
constructed, added at onee to the pub-
lic revenue 5 and these things had been
so constantly before his eyes, and so
habitually familiar to him for many
years, that the shining of the sun at
noonday was not with him a better
ascertained fact, than was the return
received by Government from money
laid out on works of public improve-
ment, But he went much farther than
this, and e could in no way consent
to limit the Government retu ns from
mouney expended on public works to

the mere direct return. In his opinion it .

was impossible that the country should
increase in wealth and prosperity with-
out benefit to the public revenue,
although not a single rupee might be
directly reccived from that particalar
source whence the people had derived
their profits. Tt was in this view of
the caso that he said that, althoush the
advantage derived by the public Exche-
quer from public improvemnents in Ben-
gal might not be so great, or so pal-
pable, or so direct, as in some other
parts of India, they would be quite
as cortain, and that therefore this part
of the present Bill was of no less im-
portance here than it was in those
parts of the country to which he had
before referred It was to little pur-
pose that the ryot raised a crop if, when
it was reaped, he could not convey it

to a market ; and it was the want of

the means of conveyance which, no
doubt, in a very large proportion of the
country, still retarded the spread of
cultivation., Lf, however, canals or roads
or bridges, or whatever the nature of
cach loeality might demand, were given,
the mens of disposing of his produce
at market would soon lead the ryot to
raise that produco, and some part of
the profit that he woulll  receive
from the sale, would find its way
to the public Exchequer, in the
shape of duty or excise on additional
consumpiion of taxuble articles, as the
ryol’s means incrcased, while there
would also be the Custom Duty ou the
additional produce exported from the
countryy ‘This indirect benefit to the
reven'ﬁ%ﬂﬂhld be even larger in Bengal
tlinn el®ewhere, because the whole pro-
fit from extended cultivation would go

Br, Forbes
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to the Iandlord ant lis tonant, and
no part of it would be absorbed Hy 8
direct payment to the Government.
That the Government reveni
indirectly benefited largely from an
increased prosperity of the peop'®
was not matter of doubdt or spec_ulu-
tion, but was a known and ascertainé’
fact ; and he ecould adduce instances
f.om districts in which he had beer
himeelf employed where the fact wbS
palpable. In Tanjore the Governmenh
receipts, from what are termed the
extra sources of revenue, that is, &
excepting the land revenue, were jlb"u
one lakh and a half of Rupees tho
average of the five years, from 1800 £
1805, while in the past five years they
had avernged nine lakhy and a halts
and in Rajahmundry, in the same %85
the exports ineressed sixfold in 3 v0f5;
few years, after the people had beeo™
prosperous in cousequence of & ln
expenditure on loeal public works.
It appearcd to himn, therefoie,
the oppousition that was oflerec h
this part of the Bill arose very ““,“'n
from a want of a full compl'eh(fnle?l
of its scope and intention, and of Wi¥
would be its certain results. |
The Income Tax it was now pY'OP‘,’Sj:t
to lay on fur five years, and the {‘i-im
Ilonorable gentleman had told t]“(
that he was sanguine that, ut.the "*‘"}(
of that time, it might be d's_l‘en?;ﬂ
with. IJe hoped that this nnt’clp’m\
might be fulfiited, and that no e.\’ilel:,'w
war or internal commotion, might u“lu;
to dim this bright prospect. utthzlt
wag sure that there was nothing e
woulil have a greater tendeney to mlef)f
the anticipation a reality than 1,}10 v a8
part of the Bill to which objoctio? T
now taken. It was on an unpf"1 o
ment in the general revenu® o
we must rest our hope of the d,:;urb‘
tinuance of the Income Tax, and il
was nothing, in his opinion, that ¥
so certainly and so speedily efleet oeh
improvemont, as an expenditure on
public works. s would tukf
one case as an instance, The G¢Y
ment, as they all knew, was8
to a large annual payment
guaranteed interost on the P il
subscribed for tho construction 9 vern-
ways. Nothing would freo tle Go

rgo

shat

Capith
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M™ent from the responsibility of the
PAyment hut the Railway themselves
Viclding . dividend of five per cent. ;
overy thing thercfore which enhanced
the lmil\vay profits would diminish
¢ Government expenses. Now what

Would raise  the profits of the Rail.
ways ‘bnt their being extensively made
:l:et lﬂf by the people, and what would lead
U8 more extended use so much as

‘¢ formation of roads and bridges

Y0 serve ng feeders to the rail, so that .

?b“; Produce of the country might reach

thHe Supported this part of the Bill
ede:efrnre on the ground that it afford-

.toe hegt basis for hope that they
lght', within a certain specified time,

© relieved gltogether from the Income
Tax, °

™

hag ' Monorable Member for Bengal
{

Said that they did not kuow how
th‘i’:" Money they should get under
" One per cent. duty, nor how wmurh
oy Wanted, ror what they should do
" it when it had been obtained.

thﬂ Mr. Forbes) mu-t say that he
l_eoug]lt this a very extraordinary
‘;g‘&rk, and he was quite sure that

overnment was under no alarm
Ohtn,“m)r(‘honsion that they would
of ﬁ;'l too much, and had no fueling
“"&b{"' or doubt that they would be
“lnmo to expend the money, let its
in 1i]nt be what it might. He held
"fth: hand the Pu.hhc W('n'ks Budget
wng | Madras Presidency for 1857-58,
tot ¢ found, on referving to it, tln.tt its
Pees amount was seventy lakhs (3( ‘Ru--
gy and tlhgt this totul sum was divided
vy vig the different districts in sums
of N2 from two to four and a half lakhs
"poes, and he would undertake to

i t";;und hesaid it with an honest prido
ol ervice of which he hiad the honor
(3011 : Meln‘ber—that there was n‘nt. one
ho “NAOP of any one of thoso districts
to oy ould not gladly have undertaken
hin, Pend double tho sum  allotted to

it v':‘“‘( who would not have expend-d
(tou,l‘t’y greatly to the benefit of the
Goye?  and” the advantage of the

Vo
"Mment rovenue.
Doy p(\m had any doubt about the one
of | '-(M" tix at all, it arosc from a wang
Nimnat: . .
Woy) mation on {hiy point, and he

State it freely, in the hope
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that he might elicit some distinet
explanation from the Government.
The Council knew that, under the sys-
tem which now obtained, each Presi.
dency in Indin annually sent to the
Supreme Government a Public Works
Budget, detailing the several works
proposed to be undertaken and naming a
certain sum for their construction. Tho
total sum that the Government of India
could allow from the public revenuc
was then apportioned among the Pre.
sidencies, and they were left to carry
on their own works. Now he wished
to know if this sum was to be in future
granted as additional to, and irrespoctive
of what might be raised from the one
per cent. duty, or whether the total
expenditure on public works would
remain the same, and be composed, part -
ly of the one per cent, duty, and partly
of a fresh grant from the Exche-
quer ?

The Madras Public Works Budget for
1857-58 was weventy lakhs,  "What ho
wished to know was whether, supposing
a similar budget were sent up for
1860-61, it would be sanctionod in
full, or minus the amount that would
probably be received from the one per
cent. duties ¥ 1f the one per cent.
duties wore to bo in addition to the
ordinary budget, he considored that
it would be a great good to the country ;
if they were to bo included in the
ordinary budget, then it would result
imr a mere matter of aceount, and ng
practical good would be attained.

Sz BARTLE FRERE said
that the remarks of the Honorahla
and learned Judge, and the Llonorable
Member for Mudras in which he entire-
ly concurred, left him little 10 say in
support of his opinion that this provi-
gion for one per cent of the Incomo Tax
to be devoted to public works was one
of the most valuable parts of the Bill,
Perhaps the Houorable Membcl.' for
Bengal would have been better satisfied
it e had considered more particularly
tho wants of that class of works which
would principally benefit by the pro-
posed ennctment.  We had here in
Indin the same three grand classes of
public works as in ]*}ug.lu‘nd‘ and (‘l_su-
where, nam Iy, lmperial, Provincial,
aud local.
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The first class, Tmperial works, would
include all the great trunk roads and
Railways, the great harbors, mili-
tary works, and other works, impeyial
cither in the extent « f their utility or
in the nature of theuse to which they
were applied. The youngest of the
Members here present could recollect
when little or nothing was attempted
in India in the shape of public works,
except perhaps fortifications, naval
and military works, and public Offices.
Of late years move attention had
been given to works of a reproductive
character, and such woi ks as the Grand
Trunk Road, the Garges Canals, and
the improvement of the Godavery had
been undertaken. It was impossible
to mention this last named work
without thinking of General Arthur
Cotton, to whom more than to any
other single man in England or in
India was due the interest which had
been of late taken in Indian Public
works, the sound principles which had
been 1aid down, and the progress which
had been made in doing a part of our
duty asregarded them. But all such
works, with very few exceptions, were
now at a stand for want of funds.

As regards public works of a pro-
vineial character, such as would in
England be executed from the county
funds, we had in this cruntry made
hitherto little or no permanent provi-
sion. There was in the North-Western
Provinces and in the Punjab a road
fund formed by a percentage tax on the
land, but with a few such exceptions
there was no way of providing for pro-
vincisl public works, save by direct
grants from the public treasury. To this
class belonged all the Railway feeders,
most of the docks, canals, and works
of a reproductive character, They
could hardly be ea'led imperial, because
their direct influonco was confined to
the province or district to which they
belonged, though he fully agreed with
the lonorable Member for Madras
that every mile of made road, no mat-
ter where it was, which assisted to
bring produce to wark:t, was a direet
apd valuable additon to the resources
of tho empire At jresent all these pro-
vigginl works depended mainly on
grants from the general revenue of the

Sir Lartle Frero
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country, which were now, and musb
be for some time to cume, suspended'
It was works of this cl-ss which would
probably most feel the advantage !
the one per cent. devoted to pubhC
works,

For the third class, or merely 10‘:"1
works, such as would be provided for
from the funds of t wns or parishe®
in England, some provision existed 1"
Municipal Fuuds, Ferry Funds, and ghe
lke—very inadequate, but still ¢
absolutely at a stand-still like th°
works of more extended utility de-
pending on the imperial treasury- 4

A return had been recently calle
for of the larger public works lﬂ
present suspended for want of funt®
This return was not to include ﬂl
desirable public works, but smy
such as had been duly estimated for
and sanctioned, and ‘were eith¢?
progress or in u state to be comne
ced nt once. No works were inclt el
which were calculnted to cost less thi
£10,000 (a lakh of Rupees) each, "nw
the total amount of such works {'O)
suspended or not commenced for ““)'r_
of funds was close on ten million8 ste
ling. Among them would be tol"”us;
besides great public Oilices of var?
kinds urgently wanted. such work® -
the Wet-Docks for Calcutta, il“}’wvof
ments in the water communicstio? q
Bengal, bridges on the Grand '\
road, irrigation works in (,Pttﬂ;),
and South Behar, the conu-lt‘“ou)rth
the great Ganges Canal in the P{;m.o
Western Provinces, of the Bareé * 5.
Canal in the Punjab, of the great !
tary lines of road in that Pre
the canal system of Sind, tho Mo ..
very navigation in Madras, ané > o
way feeders in all the 1’1'""“10“‘:)1'149
These wero but a fuw of the »*
he could enumerate, tut they .o
serve to show the charnetet © onsd
works now suspended, and ghe PP
extent of the resources requ™ i
carry out a portion, snd bub ® ° ‘4
periion of the works needed
afford means of transport, *0 otar?
irrigation, some calculuted 9 ;,tho
directly thirty or forty per cont. O ).
cutlay; others to open out 1ar8% fhp
vinces to commerce, On msDY = .
works thus suspended greab I
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'}Jl‘ldx been made when they were stopped.
© sums alriady expended on them

a"’EOllnted to 24 millions sterling.
of fre were many of the most valanble

hesq works which could not, for
Yner(:?g time, be taken up by Govern-
Whil out of the general revenue, but

might be immediately put in

1 .
‘;:")‘S With the help of this oue pir

(?f the objections taken by the
"orable Member for Bengal, most
een already noticed by the
W, able and learned Judge and the
eg:‘)mble Member for Madras. With
port.”l to the suggestion that this
i .'8“ of the Bill, however good
WOu]l d“e]f, should be deferred, he
fely oObserve that every month’s
rop Y of such necessary works was a
be Y 8erious evil, The Ionorable Mem-
Tust be aware how long it took

I

I[mlr)r

0
opeP“’.‘ any large work into active
coulutlon. At first little progress

to bg be made, labor and materials had
]imitp“()llectegi,tlle working season was
ang g2 and it was not till the second

1Ird year that much progress was

Ing .
long. 20 it was of course some time

Gng(,er before any direct return could be
8; eted. The TEonorable Member had
Nitg ¢ term “‘local” was too indeli-
N i)t t;lt he_(Sn: Bartle Frere) felt no
Wouly b"lt his Right Honorable friend
Cation ‘t"‘!\bla so to limit the applica-
Mope Ob the funds as to prevent the
]""Pely ¢ig spent on any works of
thyg °Jocal importanee, and to sccure
Wop Should be duly devoted to
Yugy Which would he directly repro-
”V\'luf ad so improve the geuncral
5 b of the country.
?mmof"gﬂrded the machinery to be
Jllﬂti(,)e(,’ e did not question the
of the o Much which had been said
thay . Municipalities, but he believed

all

Quns,till:ltsuch bodies were properly
o "ﬂ(*rlxtedf 8) as to include u proper
oy, m'“tmr.', of all classes of the
Tealjy, w']t)': if they were made in
Yeul p 06 they professed to be—
Na hﬂpreﬂ(ﬂltative bodies—you could

¢ better judges of ‘the works
It was desirable to Iny

In the application of
¥» he believed it would be
Lo provide for the supervision

f molle
Ell‘able
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of responsible public officers under the
control of Government,

His Honorable friend the Member for
Bengal said that the one per cent. would
be a heavy addition to the three per cent.
No doubt it formed a considerable pro-
portion in the total tax of four per cent.,
and he rejoiced that so much of the
new tax was to be effectually socured
for application to reproductive public
works, and put out of the power of
Government to spend in other ways,
[le believed that, after a brief ex-
perience, it would be the most popular
part of the Bill, and that, before the
term fixed for the expiry of the
Act, it would be willingly paid by
all classes, Natives as well as Euro-
peans, He did not speak unadvisedly
in the matter. He believed that in
India as everywhere else, the people
were fully aware of the advantages of
such taxation if they saw the proceeds
honestly laid out in the mauner sti-
pulated for. No inference to the
contrary could be drawn from any
instance in which faith was not so
kept with the people.

‘It had been remarked that, owing
to the ecircumstance of the tax on
public funds, large salaries, and other
prolific =ources of income tax being
payable at Caleutta, that city would get
more than its fair share. He did not
grudge this, It was a privilege which
every capital city would and ought
Lo enjoy, and there was ample room for
the application of any amouunt of
funds 1n a manner which would more
or less directly benefit the inhabitants
of tho city itself as well us tho country
at large. )

Mg, HARINGTON said, in com-
ing down to the Council to-day to
assist in passing this important Bill
through Committee, his wish was that,
beyond perhaps having to suggest
a few verbal alterations as they pro-
ceeded with the Bill, he should not
have occa-ion to address the Commit-
tee. ‘They had been given distinctly to
undorstand that toe Bill was brought in
and proposcd for thvi_l' nd(.)ption «ntirt.:’y
upon the responsib lity of the Executive
Government, and ho was '\\'lllz.llg to
accept the Bill and to give it his
gupport upon that understanding.
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Quoting the words which he be-
lieved fell from the Ionorable and
learned Judue on his Tleft (Sir
Mordaunt Wells), his (Mr. Haring-
ton’s) desire was to accept the Bill ag
» whole, and not to pick holes in any
part of it,  In the few remarks which
lie ventured to offer to the Council,
after they had been addressed by the
Rizht 1lonorable gentlomau opposite
and had heard fromhim the very full and
able statement which he made in this
Chamber in Iebruary last, he ten-
dered his services to the Right Honor-
able Gentleman in preparing the Bills
which lLe informed them it was his
intention to bring in, and he added
that, » hatever might be his individual
views in respect t» some of the im-
portant questions discussed by the
Right Ionorable gentleman in the
gtatement just referred to, he (Mr.
Iarington) proposed to keep those
views to himself when they differed
from those of the Right IHonorablo
geutleman, and to avoid as much as
possible any thing that might embrrass
the Government. He trusted that he
had acted up to the intentions ex-
pressed by him, and that he had ful-
filled lig pledge. 1o might mention
that that very day, though a most im-
portant question had been raised,
upon which he was supposed to enter-
tain a different opinion from the Ilo-
norable Member who had discussed
the question, he (Mr. Ilarington) had
purposely remained silent,  As re-
garded the Bill itself, he could truly
say that he had labored, heartily
and earnestly, conjointly with the Right
Tlonorable gentleman and the other
Members of tho Seleet Committee, to
improve the Bill and to render it as
workable a Bill as possible, and he
wished to take this opportunity of
acknowledgivg the manner in which
the Right llonorable gentleman lhad
spoken of the services of the Select
Commitiee.

e commenced these remarks by
stating that it had not been his
wish to address the Council on this
ocension, but after what had fallen
from Honorable Members on tho sub-

S Moet of the Section before the Com-

~miltes, ho folt that, if he gave a silent
My, Harington
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vote in favor of that Section, it wo}llﬂ
naturally be supposed that he "}ls
proved of and acquiesced in it, wlu:l:cm
the very eontrary wa~ the fact. ]","u
the time that he heard of the intent
to raise funds for local purpos™s ¥
maans of an Income Tax, he bad @
tertained the most serious object1o? S
the proposition, and he very mllilod
regretted that it had been emboc -
in and formed part of the Bi of
which it appeared to him it cﬂul":’]‘er_’
under any circumstances, be cmls“ ;
ed properly to belong. 1le asr uub‘
munch that had been said on the .s,ble
ject of this Section by the -H~0m])“nd'
Member for Bengal. 1le willirg .Yn‘
mitted that it tas most neces -
that the whole or the greater 1"”"0“,
the public works which had been
tioned by ITonorable Members ‘Vh?d be
proceded him in the debate shont g 10
pushed on as rapidly as poss! consi’
completion. No one was more ",
ble than himself of the immouse .,
vantages that would result 1ot
comp'etion of those works. !
could be no doubt that they *.
materially contribute to the cont the
prosperity, and happiness
people, and that they W

olll(l
K 1
beneficial to Eng'and, a8

Wi

]

farg®

to India. Funds on a ve“}"ed t0
seale wero, of course, requ s
carry on these works, and they “gp

be provided, though he though ‘¢
this might be dono in some o ““( In
than by means of an fncome 1™
tho North-Western Provinces “nouda
believed in the Punjab ane g one
also, the Zemindars contribut® nnd
per cent. on the Governent J° Ty
to a road fund which was fout!® =
quite suflicient for the purpose Oi the
structing district roads, an ‘”',S of
railways oxtended to those P™ium,
the country, roads, as feeders ; Jiflie
would no doubt bo mado witho! o the
culty from the same source:
Presilency towns and s:me othe :ﬂ
they had municipal taxes, by ln(pmenf"
which considerable local im'P‘"O:“, wer
were being carried on. lhenoy for
legitimate ways of raising ‘"o'"s pto”
local purposes, to which it “N, et
posed to appropriate the ont lj d'lﬁc.ﬂs'
of the Income Tax now under

]
r l,hlc:)f
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H:"‘(‘]Lhilt if i re money wore required,
the o stloss it would be, for some of
o m(g‘elr and what might be called
- it;lb productive works, he thought
e ';}'ght properly be raised by
with iO 4 public loan, the amount
Pﬂid,ugter-e“ being  eventually re-
Upon lf'f the profits of the works
c‘)hsid: nch it was expended. 1le
able ored that this would be prefer-
0 raising money for public works
l(mnieams of an Income Tax. He
th, Bt that there could be no doubt
2 :al'l the existing state of the coun-
5 80 Income Tax, such as had been
reﬂto(;see(};’l was abgmlut:,ely neeessary .to
tomg - 1O equibibrium between in-
the ﬁ““"-l expenditure, and to place
facy, nces of the country on a sat.s-
% P}{’tuotmg. 1Le accepted the pre-
§ity .1 on conviction of that neces-

them0 . ) time been stated to
ably o1 this point by the Right Hoenor-
Biye ;;n“tlemun opposite, was couclu-
rea%n; lllnnply sutlicient to satisfy all
abl, ¢ men. The Right Ilonor-
the rlgentl(_‘.mun had fully made out
Negg eessity fur the measure. The

of . . o
Peg"vttesudl a tax was greatly to be
L But the necessity ~existed,

i . :
1 must be  faced and met. 1o
Wy i« srigton) did not know any other
ably © Which it'could be less objection-

I met. .
ob‘]ec“')“‘t, and  thorefore  whatever
trog ous he might have to the in-

it clion of o Bill of this naturo
ty l.“‘lm. he felt that his duty was
thg 1 0 those ohjections and to give
borg Weutive Government his sup-
theg,, |1 currying the present Bill
ligy, cﬁl the Council.  Still he could
Wig o cedl from  hinselt that there
Uijct:uﬂt ditference between tho two
t g Wheh this Bill was intended
Viggy, Splish, namely, to make tho
Couyg, 204 expenaiture  of  the
lop ]y"“eel, and to provide funds
Iuc,,ma“” purposes.  Jor the one an
Tope, 4% might be a perfectly
ey, ’1”‘- but net so for the
Bel oy, lad the Right Honorable
tingg Om' been in the country at tho
”"Ver,m Which Ilis  Excelloney the

® Geworal alluded in the early

h!lr[; of
il ' specch on the Cusxtoms

s Whie y
ek Iy Lordship made in that
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Chamber i tho month of March last
year, when income and expenditure
were nearly bajanced, and no necessity
for an Income Tax to restore the equili-
brium between them existed, but when
most «f the public works to which
reference had been made had been
projected, and funds for their cousirnc.
tion were required almost as urgently
as at the present time, would he have
ventured to propose an Income Tax
of one per cent. or even of any amount
for the sole purpose of raising or
supplying those funds ? He (Mr, Uar-
ingt 1) thought that he might antici-
pate t! ¢ Rizht 1llon rable gentleman’s
answer, and that it woulil be in the ne-
gutive—and why—simply boecauso it
could mnot be proper to im;ose an
Income Tax in any country solely for
such a purpose. No doubt it was
generally admitted that, in theory, no
tax was more equitable than an
Income Thax, but it was as generally
admitted that in practice it operated
m st unequally, and that it was
so objectionable that only a great
and pre-sing neeessi'y chould ever call
it into ecxistence, and that it should
cease as soon as that n cessity had
pass: d awsay. I every man were
honest and pr mptly paid his quota,
the tax would be most productive,
and mo oppression would be practised
in its eollection ; but it was notoris
ous that the very reverse of this
was the case ; that every attempt was
made ¢+ cvade the tax where it
existed, and that it gave rise to trgery
and perjury and all kinds of dishonest
practices, while so great was ity jne-
quality that it had come to be regard-
ed by many as a most unjust tax.
1le had read a good deal on the subject
of an Income Tax during the time the
B3ill had been before the Council 5 and
ho found that almost all those who had
written or spuken on the s bjeet,
including the recent speakers in Par-
liament on  Mr. Gladstone’s  Bill,
were opposed  to such a tax as a
permanent measure, and, although they
all admitted that, ina cuxo of emergens
ey, an Incomo Tax wns‘pm-ft:(-,tly jus-
tifinble snd might be tnavoidable, it
ghonld be given up as soon as possible,
and indirect taxation again reverted to.
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That such an cmergeney now existed
he had already admitted, and therefore
ke thought that the Govermment were
right in proposing the present Bill,
but only for general and not for local
urposes. The objections to an Income
’J)‘nx were aggravated in this country by
the agenoy which it was necessary to
employ to carry it out. Jt was notorious
that, whenever natives were employed
to collect any tax, they collected as
much for themselves as they d:d for
the Government, and he believed that
any dislike which the natives might
have to the taX now p-oposed, was
rather from the fear of the oppres-
sion to which they knew they would
be exposed in its collection at the
hands of their own "count ymen and
which, whatever arrangements might
be made, it woull be extremely diffi-
cult, if not impossible, to prevent, than
from any real unwillingness to pay the
tax. 1f all causo for this fear could
be removed, he believed that, in most
cases, the tax would be paid cheerful-
ly enough. But look at the conse-
uences of retaining this one per cent
ncome Tax for loeal purposes
after the necessity for the rest of the
proposed tax should have ceased.
Nearly the same agency would be re-
quired for colleeting one per cent.
as four per cent, The sume irfjuisi-
torial, vexatious, and harassing pro-
cesses must be 1esorted to in order to
save the Government from being de-
frauded, and what would be the result,
why, the expenses of collection would
swallow up a very large proportiou of
the sum collected. 'This appeared to
him to be a very g eat objection to
the Sectiou in question. T'he Right
Hovorable Member opposite had
told them that he confidently expected
that the state of the finances would
enabie him 1o give up an Income Tax
for general purposes at the expiration
of five years, and to confine its col-
lection to local purposes ; but if an
Income Tax were not open to the
objectiors which he (Mr. Harington)
had stated, it wonld be better to nake
the tax permpuent, and to giie u
other taxes which pressed most heavi-
Jy upon the poorer classes, such as the
duty upn salt. He belicved he

Mr. Harington

LEGISLATIVE

COUNCIT, Tux DBl 6sh

had not overstated the cose. 109
Llonorable Member of Couneil on g
left (Sir Bartle Frere) was of opini®
that the natives would be quile ™
conciled to the taux of one per ¢!
for loeal purposes, when they fﬂ’u“a
that the money was really spent 1t .
manner by which they direct!y b‘?‘f i
fited, and he had instanced ﬂl}Phw
tions which had been made to him
persons who offered themselves
taxation on condition of the uloﬂg
being expended in local improveme? -
He (Mr. Harington) always d'Stru.srb
ed these voluntary offers on the Plnd
of the people of this country. Not®'¢
ago, they were told that in the l;]iel
jab the increase of the town du gt
was hailed with delight and rejolC‘“gma
that a kind of jubilee was he'd Onmd
occa ion.  Subsequent reports -
rather thrown doubts on the ﬂmu
meuts that had bren received "l o
g th
n.

there was reason to believe th”;‘l o0
uious
them

authorities had been imposed
The general timidity or obsed
ness of the native character led
often to agree to measured
posed by their European supemo'r?;gw
which at heart they were stl"t 80
opposed, and hence it was t_h“l of
many measures, the introductio! b0
which was made to dejend wPh o
acquiescence of those for whose Jomi*
fit they were designed, though 1~ltu
nally assented to, proved so unpa 'll,wn)
and unjopular. He (Mr. I-lm'lll'}’par"
had been much struck with & lv‘eom
which he found in a letter 9o
very able officer under the Beng“e Tax
vernment on the pro; osed Incom ta
The officer alluded to was l[,gellt
Dalton, the energetic and i1 e
Commissioner of Chota Nagpo™
said—

o of O

“ The necessity of the iml)O""".""wgrkf' d)l’
per cent. in perpetuity for pul,’l"’s,msdo
not to me apparent, and I regard lt"-;]llallltiﬁ"ha
tion that will add grently to the di ity tb"
expounding to the native com whied tbo
thoroughly equitable principle % wriﬂﬂt
Goverument wish to proceed 0 rod
finances to a healthy state.”

L :

. . ohjectt?
Having thus stated his Ol}i\ wol‘l‘:
to the provision in questions T, 1be .

matter

willingly leave the
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.}mgtsmqf;dthe Excentive Government,
““Ml‘*:i vote fn'r.the_ _Sectlop, but
e ":‘ much rejoice x.l the Execu-

Jovernment, upon further consi-

er, p s
m’:vtmn, should determine to with-

eve . .
gt though in g0 doing they should

Decessary to propose an
of the three per cent. duty
the l?nu(; or even five per cent, on
. rederstnndmg that t':e} }'ate would
Stage uced ag the necessities .of the
Tiveq ‘:iﬂmg less, until the time ar-
e en it micht be found possible

Neregyo
to

0
.%1}‘[79 up the tax altogether.
Mot l”.“ CITATRMAN said, it was

the (,;‘ ntention to occupy the time of
H, wn:nml at any very great length,
()rks'TV(‘Py much in favor of a Public
faip th ax. e thought it was quite
Ablg % they should have a tax to en-
Pub;, “:0 ; Goven.n.nen‘t to carry on
g, o118 OF utility in this country,
Mage LWy agreed in the observations
Tudyg Y the 1onorable and len ned
Qqu;c.'l‘"(}_ the ITonorable Member of
the ““(‘\"‘ Bartle Frere) in support of
IS(;Q_)_'}‘S‘"'P- In this year’s budget,
_bllilrlin”’ l""_ fOllnd a demand for publie
Ing ¢ o°S Military or otherwise, amount-
de“‘iral:)"r and a halferores. Tt was very
0] ‘r(‘e that regnlar public works, sucl
of t, o ealenlated to open the resources
bug 1 “OUntry should not be neglected ;
% larg, olibted "very much whether
from ;llo" revenue as would he derived
of el YR nenasure, the greatost portion
Shoy) N wonld 1y co]le(‘?ed iu this cit
( )e ] » 3 . 2. s c‘ ’y’
0;8(‘3’ ang ‘evoted to municipal pur-
Of't ‘ "Iun'm' ph}c(*d under the control
bes,y x Neipality in Caleutta, instead
Wolyr, r:d out for the proseention of
b rop,.odlwﬁl“lh]lc works which would
t]l'l re"‘“'lib(;;-ovf to the country. Tt must
ha(;s “"“f'ﬂtm{ that most of the money
the Suiq, in'é"l:\';mld he paid. as he
the i’“‘ks ntta, There were here

5 Railwg 1
g Wgaa y Companies, and

ey 1, ";(*rcanfjle houses. Tt
"'Nle Givil ;m'pe in mind t.lmt the
Yagp 3 ""k’nrdga ;ll'lea. were p-id here,
Tong sa]m‘im ;1It e n'n‘llt:m'y. tl_m largest
Mo, W8, 80, ‘The question there-

Ne cthar the large sum of

Oy lig 2

wg}lt to b would thus be eollected
the Mlu?' entrusted in the hands
'Cipal - Commissioners, to
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be applied by them, suhject to to the
approval of the Lieutenan-Governor,
He thought, by entrusting it to tha
Municipal Commissioners, they would
supp-se that it was intended to he ap-
plied to municipal purposes, and not
to the construction of reproductive
works, such as would develope the
general resources of the country. He
was certain there would be a strong
objection to this on more grounds than
one. Suppose a gentleman residing
in Patna had a large sum of money
vested in Government Paper, and also
landed property situated in that dis-
trict. 1le would be assessed whelly
in Calcuttn, and thus his projerty
would not benefit in any way by
the munieiprl improvements ecarried
on in Calcutta. It was but fuir that
he should have some return for the tax
paid by him, Take again the case
of a Member of Council whose sala-
ry was not paid for his serviers in
Calcutta, but for the whole of India.
He quite agreed with his Honorable
and learned friend and the Honorahle
Member for Bengal as to the applira-
tion of the tax to imperi ! pur-
poses. e (the Chairman) thou:ht
that the Honorable Member for
Madras was under some misappre-
hension as to theohservations of the
Honora! le Member for Bengal. ile
(the Chairman) did not wunder-
stand the Honorable Member for Hen-
gal to say, how the money could be
expended, but how it would boe expend-
ed, 8o a8 to be most reproductive.
Another objection that might be
taken to this one per cent tax was
that the Rill, in assessing incomes,
made no distinction between salaries
and profits arising from property. It
would no doubt be very difficnlt to do
s0, and in point of fact no distinetion
of the kind had been drawn in Iling-
land. What property had the prqfes-
si nul man or the man who obtained
lis livelihood by the sweat of his brow
to be protected ? The man who had
salary to depend upon might
«d of passage and leave the
country to-morrow ; what t_mneﬁt would
he derive from this local improvement
tax ¢ Ile (the Chairman) there-
fore said that, if a tax were to he

only his
he a bir
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imposced for public works, it should
be for public works of a reproduec-
tive character, and he entirely agreed
with his Honorable and learned friend
(Sir M..rdauut Wetls) that it would not
be right to entrust the application of
the tax to the Municipal Commissioners,
but to the Government of India. The
Honorable Member for Madras had
asked, how could the Governor-Gene.-
ral in Counecil know what public works
were required in Patna or elsewhere,
or what sum should be expended on
aceount of them ? Surely it was not
supposed that the Governor-General
acted barely on his own knowledge. or
information. He had a Public 'Works
Department and a Public Works Se-
cretary, and he had budgets submitted
to him by the several local Govern-
me-ts, showing the various public
works required to be constructed in the
conr-e of the year, according to which
the Government of India decided upon
the expenditure for that year in each
Presi‘ency, It therefore appeared to
him that the whole of this one per
cent, duty should be placed under the
Government of India in the Public
Works Department, for the purpose of
developing the resources of India and
of being employed in reproductive
works,

Mz. WILSON said, although we
had been anticipating the discussion
that had taken place on a later part of
the Bill, it must be admitted that an
hour had not been better spent. Ile
agreed in much that had fallen from the
Honorable and learned Chairman and
the Honorable and learned Judge on his
left (Sir Mordaunt Wells), and he did
not think that the arguments which had
been urged by them were incompatiblo
with the views of the Honorable Mem-
ber for Madras and the FHonorable
Meoember opposite (Sir Bartle Frere).
Although the Bill called it a tax for
local purposes, it was never intended
that the amount collected in each dis-
trict would bo expended for the benefit
of that district only. There would be a
separate account of the amount realised
by this tax, and in apportioning the
total sum amonyg the several Presiden-
cies according to their requirements,
the specific sum so distributed would

The Chairman
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be carefully managed at each district
The sole object of this tax was ¢
improve the resources of the country
and as the Honorable and learned Juds®
had remarked, would prove the mo3
v . . ﬂ{l
effectunl means of getting rid © )
ohjectionable tax. He (Mr. WllS"'r
wag indebted to the Honorable Mombﬂe
for Madras for having pointed out on
or two anomalies, as well as for hn'Vll[;g
suggested the manner in which tf‘
might be mwet. Wih regard to ber
question put by the Honorable Mem
for Madras as to whether the 01° pin
cent. duty was to be in addition t0 or]e
substitution of the present budgeb ./
{Mr. Wilson) felt no hesitatio®
stating that the tax was intend®
be added to our permanent charge® po
account of public works, and WO
applied to works, the constructio®
which had been duly sanctione™ .
was not the intention of the ple"iblﬁ
Government to reduce in any -poﬁlosﬂ
way our present expenditure for o W
purposes, and he hoped that Wheyouh]
saw our finances improving, there “1bli"'
be an increased prosecution of P‘cwd,
works which had long been negle vel
Tir CHAIRMAN then M
the  substitution of the” o tho
“reproductive public works
words ** 1 cal purposes” in line 'd the
The Motion was carried #"
Section ag amended then passe®: . s
Sections 4 and & wero P#*
they stood. the
Syecti()n 6 was passed ﬂf“:ru f5b
omission of the words and ffg“re: dat®
day of May 1860,” len.vmgltst yer
for the commencement of tho fret
of assegsment to be fizxed hereﬂ;,u Wi
The consideration of the B!
then postponed.

STAMP DUTIES.

the
Mz. HARINGTON mqlv:duig!“
a Message be addressed t0 ééuerul i‘;
Honorable the (}overnol“Ie woll‘9
Council, requesting thatf ;niS’ ﬂ‘ﬁ
have the goodness 10 “0 clai®’
Council with a stateme“f 1{ent'Prha
relating to the recovery e b8 of tof
ferred in the Revenue COUT vi“"aaba
Lower and North- Western Fr0 ;¢

; fro
the Presidency of Beugth
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o3 August 1858 to the 1st July 1860,
i of *the amount of Stamp Duty
Plaiy ton the claims or petitions of
Bllitgl —and a statement of regular
0\-‘, and appeals instituted in the
s tler zm’d North-Western Provinces
a-’\‘ide]?] F residency of Bengal, to set
ties ecisions of the Revenue.authon-
the )n Cﬂstjs of the nature mentioned in
_alsl'el’edlng statement from 18t August
gy to lst_‘July 1859, and of the
Petit'nt of Stamp Duty paid on the
ol O3 of plaint or appeal—under the

0W1‘ng heads :—
- Suits for the delivery of pottahs
i Ubaolyuts, or for the determina-
of the rates of rent at which such

szf?dhs or kuboolyuts are to be deli-

theg.in%uits for damages on account of

8utho,sgal exaction of rent, or of any un-
T IZed' cess or 1mpost, or on account
‘¢ refusal of receipts for rent paid,
v cznti}ccount of the extortion of rent
4 . nement or other duress.
of ;er(;tompluints of gxcessive demand
of rors”? and all claims to abatement
ng.
acc(;u:\lltlits for arrcars of rent due on
]akhim' of land either }clxerajeg or
of Imst']" Oor on account of any rights
the lik(l:lage, forest rights, fisheries, or

5. Y

Qel";mbllllts to eject any ryot or to can-
pnymé‘;‘t@&&}e on account of the non-
Clng op of arrears of rent, or on ac-
: & hreach of the conditions of
tia] 1000|\t1':19t by which a ryot may be
ial]o to ejectment or a lease may bo
6. o be cancelled.

p°ﬂ-%e.~;-itgts to recover tlxq occupancy or
tom | | " of any land, farm, or tenure
hag 1 1¢h & ryot, farmer, or tenant
Villegally cjected by the person
%o receive rent of the same.

of fle“‘ts ariging out of the exercise
zemin(]ag““’er of distraint cqnferred on
tnd 3y 1%'1"(.1 others b).' Sections CX11
Ry ot of Act X of 1859, or out of
®Xeroig done under color of the

& of the said power.

ag“instutllts- by zemindars and o_thers'
Sucl, el]en' agents, or the sureties of
“Ce(,um_%_ \ts, for moncy, papers, or

. oeey
entltled

Vatg, A Pplications for ejectment of culti-
» Hhuers, &, by zemindars,
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10. Application to dispossess grantees
of land exempt from revenue.

11. Amount of Stamp Duty paid on
the claims or petitions of plaint in the
foregoing cases.

12. Appeals from decisions passed in
the furegoing cases.

13. Anwount of Stamp Duty paid on
petitions of appeal.

In making the motion, he (Mvr.
Harington) said that the information
returns which he now a ked for would
supply, would show t» some extent, not
only how Act X of 1859 (Mr. Currie’s
Act) had worked generally, but also
what had been its effect on the Stamp
Revenues.

Agreed to.

Mzr. HARINGTON then moved
that Mr. Wilson be requested to take
the above Message to the Governor-
General in Council.

Agreed to.

The Council adjourned at half
past 10 o’clock on the Motion of Sir
Bartle Frere, till to-morrow morning, at
7 o'clock,

Tuesday Morning, June 26, 1860.

PRESENT :

The Hon'ble the Chief Justice, Vice-President,
in the Chair,

Hon'ble Sir H. B. E. | H. Forbes, Esq.,

Frere, A. Sconce, Esq.,
Right Hon’ble J. Wil- and

gon, Hou'ble Sir M. IL.
H. B. Harington, Esq., Wells,

a

INCOME TAX. .

The Order of the Day being read for
the adjourned Committee of the whole
Council on the Bill *for imposing Du-
ties on profits arising from Property,
Professions, Trades, and Offices,” the
Council resolved itself into a Committee
for the further consideration of the Bill.

A verbal amendment wus made in
Section 11 on tho motion of My,
Harington.

Sections VII to XVI were passed as
they stood.





